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| ’ FORM NO. 4 )
c :i { See Rule 42)
W lf;n ‘E’he Gentra! Mmmlstratwe Tnhunal
GUWAHATI BENCH : GUWAHATI :
’ ' ORDER SHEET )
I APPLICATION NO. 396 OF BB Ro04.
| . T‘ . . : ]
y App icant(s) Povcmat  GRosi
 Respondent(s) AL.0:1. B Owreo,
" Advocate for Applicant(s) M Ko QRorma, Se Qarma Muss UL Do,
Adv’ucate for Respondent(s) (,_Cx-si%"—
;4:'6 : ; Mvrs. K > @f\ﬂvvw
1 :‘;
Nates |of the Registry Date Order of the Tribunal
b | | 27»'9?[}1; Heard counssl for the parties.
o e The application is admitted. Call for the
This pp! ;_:;-;‘»f?:m is in form records, :
but nor N RO RS ‘
Petit ’91 % * ':T}Tﬁﬁgz Mr.B.C.Das, learned counssl, accepts notice
M e ,7\ S on bshalf of the reepondant Nos. 1 and 2. The
for b el e lapplicant may taks steps for the other respondents,
gﬂo s é C7 9 g € 29/ Any xpromotion and appointment, shall be
ted... _%D 4q, 2ot Eupjeot to the outcome of this application. The
' v, Regisirer pplicant may also apply for the post without
1 R s - prajudice to his right claimad in the applicatian.
* S “v\’é«\“}\g\ \
T S R _ List on 19/11/01 for further order. ‘
ola _ ook 17/ ? ,U/D'] Member Vice=Chairman
" ] T mb
o A ‘v‘
T 2%/9)01
X/@L/e&ﬁm%d ceuch 0ood A
D fer thoss Ho rafonhr?
No- /4o %2674% \
| ~ /0/07 ¥
D (No 39,07 bi 390
Kol A MJI0TO)
. S ’
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@/ O-A. No. 395/200; | i’“ : \r
v . Notes of the Registry [ pyge- [ Order of the Fribunal |
o ‘ 19;11401.5. LlSt after four weeks to enable
V e ‘ - the'f respondents to  file ' writtep
JQQ‘V0*ﬁ+*W\ & obe gt Statement. ‘
vy oo alesd . ;'. List ‘on 20.12.01 for written
S T statement and further orders. .
i
)9,‘12-'0’Y - ‘ _:
| e (4 [~
Member Vlce Chairman
Nortortan Sotewenmt o, {20.12.0% - List on 22.1. 2002 to enable the
bean, b lesf . ' rc.Spondents to fl_tte wrltten statement.i
P i‘,
i
el e, LT
. Membér Vice~Chairman
_oeb
22,1,02 List on 19.2.2002 to enahle the
reéspendents to file yritten statement,
| (ﬂagb&érl/% VicesCheiman
: J\]g wh\-\_{y\ g}mw%k oo 19,2,02 | Nm uaritten statemEnt so far Fijed,
!‘ Mwa bum '\WM Hespendems are ailowsd furtherp three .,
| ‘ueeks time to fije written statement yif
,ﬁnYo , o'
i . R
| ~f List on 21,3,2002 fop order,
; | (T
: Mémber% Vice=CHairman
i j ,, .
L mb s T i
213,020 1 no uritten statement so far is fi]eq
t&mugh time was granted nor any represe-
ok ww# o ntation made oh behalf of the Respondents.
-2
Nb Mo“n\tz g\F — I N ,L‘a’_st on 29, 4 2002 to enabhle. the Respond-.
sl | ‘ants to Flle written statement, {f any,
. a‘?'i-f'oz- .\ [ E [/\/\/ I{
o \ﬂc/ s u&m ]
Mﬂmber Vice=Chai rman ]
mb " A
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ih}{ ,‘,' . A No. 395/2@31
\Iot'es of the Reglstry h Date ‘ """ order of the Trlbunal
A It o o
o 29.4.82 | List on 27/5/2002 to enable
]]' 1 ‘ v ﬂ:ha Respondents to file written
N wmﬂ.am Qredbe vmernt v statement,
VI «Jlmr Nk, ) _: L
L come | |
L . 27.5.82 | List on 24,6,2002 to enable
| %Mm Tis p,t; Aad {;e,,.. : “the Respondents to File uritten
'/m At As- puy : ‘statement as prayed by Mr. B.C. Das
4{%\ Ii - : . " learned counsel for the Respondents
\‘1 )
*16’1
1 L‘\’_——V
| ‘1, Vice=Chai rman
i ,,‘ . mb
R . o 24.6.02 | No written statement so
‘\L O {1 - f far flled by ‘the respondents
. Ble f
"_‘. ¥ ) g} i though time ‘granted. List on
I § {30.7.2002 to enable the responde~
| i " fnts to file written statement, if
! '3'! it ilany.
| -4}
1 . %
- M I,
; }?. - 1 l Membar Vice-Chairman
A ' i1, i}
3\%‘% | 1, ) %‘30.7.02 ' No uritten statement so far
“T Yoo o . z | filed by the Respondents though
'41 - _ 1 time granted, List the matter
(% {, for hearing on 27.8.2002, The
‘j ?r%g@?/ ' i1 | Respaondents may file written
“ {1‘ . I statement, if any, within thres
L : { weeks From today. |
li ii - ’ it :
[ X ik i\ Member Vice=Chai rman
: ‘ . ; " mb .
|| ? |
P R ) /
\! i R M t;l' //.
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13.11:2002 :

-
\
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h27 2.02 {;

_]30.9.20025

’T

'~ , Member

<y "(’BV B
%9.;7—«...__,..;.‘_._,."

&' s _ [
. >

..0n the prayer of learqed couns el
»t‘or the Responaewts the case is

‘adgourned List again on 26.9,2002
+for hearing,

Membép.lﬁ{,u”.”w

Vice-Chairman
S’mmwm LL‘MM 30/) Dews

iz."
' 9 - v ﬁ’thﬁ;_\
I , ‘ %4

-

Heard Mr.B.K.Sharma, learned
}Sr «counsel for the applicant and
1 alao Mr .Indraneel Chowdhury, learned

fgcounsel appearmg on behalf of the
: ires;:ondents .
0

On the prayer made by the res- |
ipondents, the case is adjourned and 1
may be listed onr 13.11.2002 to ena=- |

|
_* ble the parties to obtain necessary ‘
BJ.nst:m'nct:lon on the matten ‘

i
+ {
s

¢ (Bhoss b

\

I Member Vice~Chairman '

] ’ J
bbﬁ : .

|
Heard Mr.S.Sarma, learned cou:
fnsel for the applicant at length. Mr
. Barma has stated that there are somel
1+ p8ssibility of resclving the situa-

!
Etion departmentally. In the circum-

|
stances the case is adjouned. |

[ - List it for Mearing on 29.11.0s
%‘ In the meantime the learned counsel

f for the applicant may obtain .mstru-
i otions. ‘ :

i
4

v

] Uhatn

Vvice-Chairman
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. 0.A. 395/2001 {
NoTE o TRY REgISELy | Date - TBYdeT o E tHE TEIbIAAl
: 29.11c02 Hea rd Mr. 5.58 ma,' lBal‘ned.counSBl
! { for the applicant and also Mrs. R,S, Choud-
| | bury, learned counsel for the respondents. -
PA /7,-( LA~ i . | ireS.Sarma, lea rned counsel for the applic-
69,»7 Jda/{; e /D"’ | ant stated that he has been instructed by
Aoy Seril. ?} oy { the applicant not to press the applicatian
R “9%""" - ol jat this stage, Accordingly, the application
I o O N A/ : . . :
S e f(M:«L—;, | is dismissed withdrawal.
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| BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL Tﬁ
GUWAHATI BENCH K{

]

? (A application under section 19 of the Central
Administrative Tribunal Act.198%)

0.8.NQ. y...?%fﬁ?gt., of 2]

2

BETW LE& ~
//
ghri Parimal Ghosh. ' y
Asstt, ICAR. ¢
Research Complex, for NEH Region.

Lmr?i Road, Umium.
Meghalaya.

-
VERBUS
|
1. Un:on of India,
Kepresented by the Secretary to the Indian Council of
grxculture Research.
ﬁr:qhw Fhawan, New Delhi.
‘1
. mhe DlPFCtOP TCAR.
Rﬁ%earch &mmplex for NEH Region.
Umr01 Road, Umium.
ﬂeuhalaya.

23

H. Dr. N.D.Verma.

Director, I1CAR.

Research Complex for NEH Region. : N
Lmroi Road, Umium.

deghalaya.

4, Dr. K.E.Pathak. _

Br. Scientist and over all in charge,

i Recruitment Cell), ICAR, Research Complex for NiH
Region, Umium. '

censnasnanss Respondents.

z PARTICULARS QF THE APPLICATION

1. | PARTICULARS OF THE ORDER _AGAINST WHICH THIS APPLICATION

This aspplication is directed against the circular :
.tearing‘ No. RC(R) 19/99 dated lé,?.ﬁﬁﬁl by which proposal ' -
has| been made for filling up two unreserved Post of Asstt.
Gddministrative Officer Under the Respondents by conducting

limited Departmental Competitive Examination.




2y LIMITATION:
The applicant declares that the instant
application has been filed within the limitation period

p@egavihed under section 21 of the Central Administrative

Tribunal Act.1985.

30 JURISDICTION:
: The applicant further declares that the subject
m%tter of the case is within the Jjurisdiction of the

Administrative Tribunal.
i

4L FACTS OF THE CASE:

4 1. That the applicant is & citizen of India and &as
ﬁ@ch he is entitled to ali the rights, privileges and
protection guaranteéd hy the Constitution of India and laws

firamed thereunder.

4z, That the application is presently holding the post
df Asstt. ,under the Respondent No.2 and he has got all the
ﬁ%quired guatification to hold the post of Auastt.

Administrative Officer on prdhation.The Respondents have
i%sued a circular bearing No.RC(R) 19/99 dated 16.7.2¢81 for
ﬁﬁling up of 2 vacant Posts of Asstt. Administrative Officer

through Limited Departmental Competitive Ewamination.

A copy of the said circular dated

i 16.7 2981 ie annexed herewith and

|

|

,i . . marked as ANNEXURE- 1.
1

|

|
f
A
4.3, That the applicant begs to state that in the said
ﬁNNEXURE“i Circular the Respondents have mentioned the
lletter dated 27.7.2088 and 27.6.26¢1 issued by the Head
ﬁuarteru It is noteworthy to mention here that by the

dforesaid letter dated 27.7.2888 the Recruitment Rules of

@
P

f ks
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:&../"-H

éﬂﬁﬁﬁ have been circulated. Again by the aforesaid letter
tdated 27 .6,.2081  the scheme and syllabus for Limited
Departmental Examination for the post of Asstt.

iRdministrative Officer has beem circulated. By the said

}order dated 27.7.2883 the method regruitment has been
{
{

jchanged. Prior to commencement of Recruitment Rules of 268,
ilﬁﬂ% af the Post were under the promotional quotg but now by
ithe aforesaid 2 letters it has been reformulated as 75% by
;promotion and 25% by Limited Departhental Competitive
Examination from the Feeder Cadre like Guperintendent,
Br.Stenographers , Asstt.and Sopdt. (Administration) etc.

A | Copies of the aforesaid letter dated
j 27 72088 and 27.6.26881 are  annexed

herewith and marked as ANNFXURE-283,

b o 4 That the applicant begs to state that the one of
the posts advertised through ANNEXURF-1 circular fell vacant
on 28n2,97,'cmnﬁequent upon the retirement of Shri  K.BRora,
hﬁmttu Administrative Officer and the other felljvacant on
B.3.97 when one Smti. M.J.kharmawphlong ,got her promotion
ta the next higher cadre of Administrativé'ﬂffice'" Az such
1t is clear that both the vacancies occurred during 1997
éhan the old Recruitment Rule was in force. As per the old

ecriitment Rule the method of recruitment was 166Y% by

P i S

promotion, failiﬁg which by deputation from the institutes
gr the Head Quarters of the Council or state Govi. or Union
Territories. |

A copy  of  the extract of the

Recruitment Rule is annexed herewith

and markeq as ANNEXURE~4 .
d:ﬁ. That the applicant' begs to state that as per
:I
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ahot

dous  Govi. guidelines emphasis has been made regarding

puency of constitution of DPC and determination of

regular vacancies . It has been categorically mentioned in

se guidelines that Department should constitute DPC  each
r for filing up the vacant Posts available for the year

cerned and the said DPC should zlso take into

Sideration the vacancies arising in a cadre due to death,

;filed up  accordingly. But in the instant case the

'andentﬁ have kept the posts unfilled since 1997 when it

grr@d and” now the Respondents are seeking to fill up
;e posts by applying the prmviﬂioné of the new
}uitm@nt Rule to the detriment of %he applicant and other
ilarly situated persons.
Copies aof the extraéﬁ o f the
aforesaid gquidelines are annexed
herewith and marked as ANNEXURE-
Alcally).
That the applicant begs to state that as per the
fesaid guidelines the Respondents oﬁght to have filled up
srid poét% as per the Recruwitment Rule prevailing at
F point of time. However, the Respondents with a malafide
éntimm to promote/appoint persons close to them to  the

3 Post of Asstt. Administrative Officer now have issued

sAnnexure-1 impugned circular dated 16.7.26861.

—

That the applicant begs to state that as stated
e the aforesaid 2 posts of Asstt. Administrative Officer
-

ﬁ kept unfilled since 1997, It is noteworthy to mention

¢ that during 1999 the Head Quarter issued an order dated

3.0.99 whereby B posts of AA0 were sanctioned and all those

ts have been filled by applying the provisions of the old
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ruitment Rules i.e on promotion. To that effect the

rondents have issued an order dated 3.8. 2006 promoting 7

offﬁcers ta the Grade of 6A0.

l Copies of the aforesaid orders dated

E2E.8.99  and 3.8.28648 are annexed
herewith and marked as ANNELURE-6%47

respectively.

& k

andj

ai That the applicant begs to state that the

ondents by the Annexure-7 order dated G.8.2080, filed up

posts of AAD ,which were sanctioned by the Head Quarter

i‘hnnexure*& order dated 2(.5.9%. The remaining one post

y been filed up by promoting one Supdt. ramely M.P.Rajak
| he joined the post on 28.6.99. For promoting the

aforementioned Bupdt. Respondents have violated all the

Rxlés even no DPC was held for that purpose. [t is  further

I '
ﬁ:ayed that the posts sanctioned in the vear 1999 have heen

ftléd up by invoking 0ld Recruitment Rule. However, the

posts  occurred in the year 1997 were kept unfilled and now

ir

o

Ru

pesuing the Annexure-1 impugned circular dated 16&.7.2¢61

"j Respondents propose to fill up those two pusts by
Ll
|

i

atoge prior to the coming into force of the new Recruitment
les  ,the provisions therein cannot be made available for

;liﬁng up the said posts.

That the apblicant begs to state that apparently

2 posts mentioned in impugned Annexure-1 circular dated

»Adddl are of the period prior to the coming into force

the new Recruitment Rule of 2068 i.e. of 1997 and taking

|
“i’ consideration the aforementioned guidelines (Ann-
14 .

thn
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imotion to the post of Asstt.Administrative Ufficer,which

(lely)) the Respondents ought to have convene DPOC  during

G-99,  Maving not dome so the Respondents have acted

lhkgally and arbitrarily. The law is well settled that

SENCY CCourring shouwld be filled up through the
4

|

ruitment Rule prevailing at that point of time not by the

nded Rules . But irm the instant case the Respondents

i
t

aﬁ@ acted arbitrarily in not adhering to the aforesaid
;ﬁled law in issuing the aforesaid circular dated

b w7 2681 .

& That the applicant begs to state that Respondent

o % 4 ,i.e,the Director and the over all in charge of

Recruitment cell have acted idllegally and with a

afide intention in issuwing the Annexure-l impugned

cular dated 16.7.2661 to provide undue advantage to
i

Eons close to them. If the aforesaid illegalities are

owed to be materialised, the applicant being an eligible
didate, within the zone of consideration would  be
rived of hig right for considerztion of his case for

|

| otherwise available to him in the event the authorities

apﬁhy the appropriate rules i.e the old recruitment rule

oltding the field, when the vacancies in question arose.

1 That the applicant begs to state that after
vance of the Annexure—1 impugned circular dated 16.7.26¢1
applicant has preferred a representation dated 18.9..2661

tlighting his grievance with & prayer to cancel the same.

ti is pertinent to mention here that the Respondent MNo.3

dging . into consideration the aforesaid representation

il
ferred a letter bearing No. .RC(R)1%/99 dated 135.9.2861

el was despatched on 19.9. 26641 seéking clarificstion in

W
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matter from the Headguarter. However,till date no

drification has been issued by the council Head  Quarter
darding the matter. On the other hand Cinstead of
pending the recruitment process the Respondents have
Jued an order dated 24.9.2661 by which Hall Permits and
2it Card were distributed taking into consideration

fe34rem1 impugned circular dated 16.7.26d1. Apparently,

procedure folldwed by the respondents are contrary to

illes  and guidelines and if the same is allowed to be

farialiged the seniority of the applicant would adversely

affected and his further claim for promotion would be
strated. Therefore the present applicant prays before

‘hle Tribunal for an appropriate order suspending the

ration of the impugned circular dated 16.7.2631 directing

Respondents not to proceed with the matter of promotion

ing the pendency of this 0OA.

GROUNDS FOR_RELIEF WITH LEGAL PROVISION:

o Far  that the action/inaction on the part of the

pondernts in issuing the impugned circular dated 167,201

alating the various Rules, Provisions and guidelines are
legal,arbitrary and violating of principles of Natural

Justice and same is liable to be set aside and guashed.

h%

ERA

2 For that the action of the Respondents in  issuaing

hl impugned Annexure—1 circular dated 16.7.268681  inveking

,  Recruitmerit rule is not sustainable in the eye of law

Yce  the posts occurred prior to can not  be filled up

voking new Recrwitment Rule.
5 For that the Respondents have acted illegally and
itrarily in neot convening year wise DPC and not utilising

th? atorementioned posts in yearl997 itself.

V]
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iS,%. For that Respondents have acted illegally and with
Imalafide intention +to give under advantage to their

nearer and dearer which is not permissible in the eye of law

on this score alone the impugned ordesr is liable to be

?GT aside and gquashed.

5.5. For that in  any view of the matter the
j

action/inaction of the respondents are not sustainable in

Whé eye of law and liable to set aside and guashed.

The applicant c¢raves leave of the Tribunal to

advance more grounds both legal as well as factual at the

(2 . ’
‘ti?e of hearing of the case.

|
&eﬁ

th

apﬁ
i

BN

i e

6H.DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted

& 1 the remedies available to them and there is no
@ljernative remecly available to him.
7.I MATTERS  NOT PREVIOUSLY FILED OR PENDING IN __ANY  OTHER
W COURT =
| The applicant further declares that he has not
ﬁi?ed previously any application, writ ‘petition or suit
fe%arding the grievances in respect' of which this
apblication is made before any other court or any other

ich  of the Tribunal or any other authority nor any such

ap@lication , Writ petition or suit is pending before any of
b

'mﬂ

FRELIEF SOUGHT FOR:

Under the facts and circumstances stated above,

thé applicant most respectfully prayed that the instant

lication be admitted records be called for and after

B .
ﬁeérlng the parties on the cause or causes that may be shown

on perusal of records, be grant the following reliefs to




«

' the applicant:-

ﬂ{i. To set aside and quashed the impugned Annexure—] l

cfrmular dated 16.7.2¢81 and to direct the Respondents to

fill wp  the said posts by invoking the Recruitment Rule

quvailing at that time .

4

. To direct the Respondents to promote the spplicant

toy the post of AAD against any of the aforesaid 2 vacant
\pusta with retrospective effect from the date omn which the

vacancy occurred with all consequential benefits.

8.5, Cost of the agpplication.
Lo
3.8 . Any ather relief/reliefs to which the applicant is

%nyitled to under the facts and circumstances of the case

and deemed fit and proper.

9.LINTERIM ORDER PRAYED FOR:

{ During the pendency of this 04 the applicant prays
fué an interim order directing the Respondents not to fill
1pithe aforesaid 2 posts of AAD by suspending the operation
ofEAnmexurewl circulaf dated 16.7.24861.

| WM R M m K B WA e B e s s M seen ek kEE s s RN mE E R

IR OO A A L B0 O SR

| 1. I.P.0. No. : 646 78839
I 2. Date i 26-9- ool
t G. Payable at : Buwahati.

| LIST OF ENCLOSURES:

As stated in the Index.




S WVERIFICATION

I, Shri Parimal Ghosh ., son of P.C. Ghosh aged

;abmut 37 years, at present working as Assistant ‘in  the
office of the Directore ICAR, Umium Meghalaya, do hereby

solemnly affirm and verify that the statements made in

‘paragraphs ‘:3deJz}Lk.Pfﬁi}{éﬁ?uhﬁk....,........,..,“ are

true to my knowledge and those made in

La-Lyg

‘paragraphﬁ ......?fé:%ﬂ?u..".;. are also true to my legal

“advice an d the rest are my humble submission hefare the

‘Hon'ble Tribunal. I have not suppressed any material facts

af.the Ccase.

and I sign  on this the Verification on this

_ 'S
i the'%gu\day of S?@*;. of 2661,

Signature.

Q,Qﬁ\w o Gios -
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ICAR RESEARCH COMPLEX FOR NEH.
: UMIAM-793 103

Mo, 1RCORGEIMY
ClRrCULAR

‘ fn ~pursuance ol the Coubil’s, instruction
dt.27.7.2000 and 'F.NO.BJ(S)/Z()O!-1’.51!.1 dt. 27.6.2001, a L

Examination ol the Institute will be
anreserved posts of Assistant Administrative Officer

. Programme given below :

falling

AN CONCY OF AGRICULTURAL RESEARCH

held in the month of . Qct

ANNEXURE— |

REGION.

Dt The 16™ July 2001.

vide l’.Nu.M—?./‘)H-l’.sn.l(Vu!.l!)

imited _De sactmental Competitive -
ober . 2001 to fill n (twuw)

undet” DLE quota 88 per the

\ . .
e st e """"““"“—"’"—"—’"'-‘—"‘"’1 et e S . ....________,__,_-————-—-—-""‘"
Date | Time | Subject ___ Tono | Subjet .
A% 0ct. | 10.30 amto Noting Drafting and | 1.30p.m.to Oftice procedure &
2001 | 100pm o Precis writing__ 400pm. | piaelice o—ooer
5‘“ Oct. | 1030 amio | Gen. Knowledge of  1.30p.m. to General Financial
2001 1.00 p.m. constitution of Indig/ | 4.00 p.nv and Service Rules.
' ‘ Practice & procedure :
R . yinbarlamet e [ IR
" Qct 10.30.m.1o Generat Studies
2091 lodent ,.,_.Lw__“_,”,_,..__-_-L_,_,,_____.ﬂL_,__._._-M-._.._.,.A o

/\ssismms;’l’A/Stcnogmphc-ls of the Institule W
years regular service in tl
i arc willing o appear in the examipation  Mmay apply

i and should reach this c |

. Ay
ovEinil

The Stheme for the

e grade of Assistant/PA (Stenographer int
for the same in the proform given

office on_or belore % Septendg
/-

examinalticng Awith detail

ho have __cmnp\ctcd minimu S
he scale of Rs._5500-9000

r,2001.

s of syllabus cte. i€ cuctosed

~ herewith
' ' - Sdk-

( No D

Verma )

Ditcctor.

Moo Na. Mo RC( Rj19/9Y

Capy fo 4 .
Al the Joint Dircclols ol"Ccnnc.s/K\’K

n-chargcs.
2. All Heads of Divisions of Hys. the
1 Finance & Accoufiis Officer
Cer

4 ANAAOs af s

Asstt

Dt the 16 July 2001

‘They are tequested to heing /”

came to the notice of the

conceined stafl in thei

n1.c/l)i\fision/Scclinn .

¢ GSinha )
Admn Otticer ( Admn g

o
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Syllabus of the Esaminatien

qL . . . .
y Where knawledpe af the 1ules. ondets, instructions ete. is vequired, candidates wilk be
Leapeeltd to be conversant with amendments issued aplo the date of notificaticn of this

exminadion,

b Nating, Drafting and Lrecis writing

Iy tddition W guestions 1equiting candidates to perpare netes and diafts on specitic problens,

passigees may also be sct for summary or precis.

1. Office Precedure and [ragtice

‘I his is intended 10 Tie an inseasive and detailed test in mcthods and procedure of work in e
ICAR <pecifically and alzo in the Guveriiment of India Secretarial and attached oflices peneenlly.

Swme guidance on-the subject can e obtained ticmi-
at the tinre of Hotification .

the Institute of Secrctariot Training nnd Management.
fed hy Shii DV, Harihmasankaran,

Sy Manual of Office Proccdure current
(i) Naotes on Olice Procedure issucd by
(iiiy Manual of Adutinistentive Instructions cospi

onstitution_of lndia_and Machinery of Govepnment;

KR (eneral Knowledpe of the ¢
Practice and_Progedure fn Parliament.

Hote: Knowledy

(1 the main Principles af the Constitution of frdia.

(i) Pules of procedure snd conduct of husiness in tike Lok Sablia and the Rajya Sabhe and

cevzent of 1ndia - designation and allocation of

(i) The wpganisation of the machinery of Go
s and Attacted and Subordinate Offices andd their

subjects hetween Ministerics nnd Departmes
relition nter-oe.
+

4o Cengral Finnueinl and Service Rutes

{ e following bouks are recammended:-

(iy  Fondmmeital and Supplementary Rules,

tiy The Central Civil Services Pepston Rubes, 1972 ,/
(i) The Centind Civil Services (Conduct) Rules. (ARG N .
givi he Central Civil Services (Classification, Control and Appeal) Rules, 1965

{v)  Compilatinn of the General Financial Rules.

(vi) Delegation af owers in I.CAR

el Dye-laws of the 1.C.A L

(vii) i(_ulcs @

(viii) AU fsookict hroupht out by l.(,‘.{\.!’.. |
i jan Counci jeuttural Rezearcht
(ix) Handbook of ‘Techaical Services prought <o 0¥ fndirn Council of Apn

i1 (CS {l.eavel pules, 1972,
A, Coporat Studies . |
e i ' =4 .. Questions will br
The ﬁ-ap--r will cgver subjecta of interest ard ln\p(“‘?c;:g‘::m;:“- ;{;‘:m A
o aper will o .. \ 4
7 edge ad wa! rolient feaiges © \ | . ‘
A b o bm‘l l|l.' ot AWMICNSSS ofcuncmnﬂ'msbmh national nn‘}lmnmmon'.d
o exgc ¢ cxpecion 10 show thei

jehemes, asn ! ' .
. {o have. Cxadidalcs answels 8l

o ot detailed nowledge of sy text {ooks, Teport it

Developmentd
whiclt an educated person MAY te cxp::cicd
inteligent andeestanding of the questiony @

TR +

amested

davocate

¢ af the following will b expecicd:




A [ hie waannmaling chall B Lamed smocendig e the todfawang §e -
it Written examination carrying 3 maximum of SO marks in te subjects as shown n
- juir 2 below. L ‘ e
[ service of such af the candidates as iy be decided by the'

frart 1 fivaluation of record ©
Apricultural Seientists Necruitment
carrying a maximun of 150 mads. | -

3 will be required to 1ake the written examination, will he

floaxd / concetned Ingtitute ot theis discretion
,

* The subjects in which the candidate
as Toltoswe-
N

JUEDURISUIPEEPY e e e e o e o e S8 T

+

paper Mo Subject : :

[ e e &

Nofing. Draflling and l’méi{_\’hiling.

l. .
L3 . Office procedure mwd pactice’ generatly and also specificntly with
*pelerene o the 1CAR. ‘ ‘
1 ' Genernl knowledge of the Constitiition of India and Mnc‘h‘_ivic.ry of
Government, Practice and Procadure in Pacliament. -
R General Financial 2nd Service Rules.
5 General Studies.

(Objettive T)'p;:)

and will be of 2 hows amdd 30 nitnutes

pach paper will caery 8 maximum of 160 marks
duration.

v

fivie:- The papet un Gederal Studies will consist of objective type questions only.

i

5 Syltabus for the cxaminatizs will be s shown in the Schiedusic, |

&, Uandidotes are alfowed the eption to anewe ;if:;ch»/(l).-(l)' aml (8) cither in English o Hindi

(Devispel), Papets (1) and (4) must te answered in English. Question papers will be set both in

fruoptish wad Hindi ‘

"The option will be the same foc all the thice papars mentioned above and not for
i

Note 1L
different questions i the same pa;wcf.'

Jitferent papuis of

( excreising the option fo answe the aforesaid papers in Hidi
- . 3 . !

(Lcvinag i <ould fudlente theie iatention ta do so in e spplication foim othenwise 1‘1_\\'\mld e

assumed that they would answer alt papers in Englidy The oplion onct cxcreiscd shall be teate!

as Tioal and no egquest for alteration in the cid column diali be entertained,

e X Candidates excicising the aption 1o answet the pajpes w Hinds {Devanagti) may.

a ddesie, EIVE Fughish versiui within brachets of the decrpuon @ the tevhmicnt terin

addition o the Hindi vérsion. |

y their own hand. Inoa ciroumsnnees they W)

4 Candidates desirous 6

R EN A

i they

n o Candidates mwst wrile the papees i
i

RIS &) [i-i’ e

v

e help ol a seribe 0 wilit

" the /\uricullurnl Seientists Recnnimeti loard i |
IRTIRRITR U1 A all the subjects of tre ¢xnsninolion. i

5 Muks will not be allotterd for iere superficial kaowlcdge. |

.
5 ira cantlidate’s handwTt
al marks otherwise accrt

iting is not canly lepibie, & deduction will

e At ying to him.
g Credit will be given for ordely. elective and exzct CXpressiat
ot words in sl subjects of cxamination

if any.
11 he altowve!

de direretion o 0% qualitying

W
be miade on thix pecount fiom

1 combined with due ceonemy
| .
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ANNEXURE— 2. =

Wi/ ' DAY COUNCIL OF AGRECULTURAL'RESE&RCH
) /‘ Krishi Bhavan, Dr. Rojendra Prasad Road, New Dethi- 110 €01

o3
ICAR

F.No.14-2/98-Gsitl (VolI) ‘ | . Dated : July 27, 2000

To .

The Dir.ectors of all the ICAR Rese;uch Instilutes/Bu‘reaux_/PDs/NRCs.
Subject: Revision of Recruitment Rules for the administrative posts reg.
Sir,

The revised/updated Recruitment Rules in respect of following sixteen number of
Adiinistintive posts under ICAR as approved by the Governing Body in its ineeting held at New

i OR &Y

b egear eesans I T Y I
AL S IO @y et UEHELTIICAL

istyative OGfficer

-« (ficer

1.
i2. ant
13.  Stenograpiwr Grade HI
14, Legal Adviser
15, Assistant Legs) Advisor

i6G. Junies Law Qilicer

;-'!' ! s . -
27 /7 T terms of e Vi Central Pay Commission recommerdations as implemented 0y the
L ' A3 e ply seales fur the posty of Senior Persenat Assistant (Rs.2000-

ety (R8.2000-3500) have becn merged into a coiinot pay scale of
1+ two separate grades with hitherto separate recruilinent vuics are hereby

eonid..2

i . -t
L .

‘{' ‘;VQ’/Q" i
[N N e
S
—~7 - LR [ f{f
" 7 v \\ 3 TN

Cd e TEATI0 Lo by President, [ICAR are hereby notificd for the information, guidauce and -



;‘
1
;.
i
3
:
§

mcrgad mto a single desxgmtxon, post and grade. viz. Prwatu Sccrcmx) in thc ‘pay scale of

- Rs.6500-10500 undcr the ICAR system. The recruitment rules.for the post of anate Secretary
|
: 1mdc1 1CAR syatem existing in‘this.grade and pay scale have, therefore, ‘been revxsc‘:d accordingly

and - as’ such with the notlﬁcatxon of the revised recruitment rules for the post of Private
Secretary, there ceases to be any scparate post with the designation as Senior Personal Assistant
and all existing Senior Pursonal Assmstants wxll henceforth be desngnated as Private Secretary

r‘Thvis comes into foree vs.jilh immediate effcct.

Fnel: As stated above

Under
Q-

Deputy - Sceretaries/ Deputy  Dirvectors/ Scerstary, ASRE

- Yours -faiihfully,

;"L%D»_

D

{ AC. Ghosh )

Secretary (Admn.)

i COE

SR or Secretaries, ICAR at Krishi Bhawan/ Knsln Anusandhian Bhawan.
2 Sr.PPS to DG, ICAR/ S.A. to Chairnan, ADRB/ S to Secrctary, J'.CAI:‘U PS to FA
(DARE/ HIARY / ’ ‘ 4
3000 ASMDs, 1UAR o
a. Al Secticns, ICAR at Krishi Bhawan/ Krishi Anusandhan Bhawan.
5. Seesstary{Stait Side), CISC, ICAR. '
G. Secretary {Staff ‘:':LN, HISC, ICAR.

T “Guard iile / Sparc Copies (25).
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L2 Ein T ATLES i QK TiE IOST OF
ASEIST AT ADMINISTRATIVE QFFICER UNDER ICAR

1. Name of the post ‘Assrlstant Administrative Officer
2. Classification Administrative Group *B’

i | 3. S:ale of Pay | R5.6500-200-10500

| 4. Whetlier Selection Post 0/: N'on-.vclccli(m

aon- - selection post

J. Age limit Jor direct recruits 21 to 30 years (The upper age is
relasable {or SC/ST/OBC as per the
Government of India rules. The
upper agé is also relaxable upto 45
Years in the case of serving regrlar
empioyecs of ICAR in  the
admz’nistr.'rtive(mr‘nisten"al)caregof)')

G, Educationai & other Lssentia!
gualificatiors  requived  for Post Greduate in any discipline
. direct recriits Jromt a recognized university with
Jirst givisiori/class {(60% mari:s in
aggizgats)
1. Fxperience of edministrative

work i Centril  or  Stote
Goverrenent Deptt.]  Awtonosous
Bodies/Public Sector Undertakings.
2. 4BA Degree and knowledge
of Coinputers,

7. Whether age and educational No
qualification prescribed for
direct recruits il apply in
case of promoiess.

Festod of Profotion, if any. 2 Yews viily in case of Direct
: Recruitx.
. ceacontd.
(&)
(!
q
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;i Departne Yuniolio! P e 7
ve s ,_f,‘fi".,(_fz,“'li,,'.'”‘.“ " CAO (in absence of such | Chairmai
. Coniiiilee eXists ‘_nu[i! I f(.', o'fﬁc‘er, (Ni UfﬁCC" ()f »

composition. e .
e equivaleit stalus

ndminated by Director)

o o s

SAQ (in absence of suclt Member
e officer, . an officer of ‘

' équivalent stafus
nominated by Direcior)

An -outside expert ndt Member
lower in statis than AQ T
nositinated by. Director

An Officer not lower i Member
status than AO belonging ci
(0 SCIST comuunity
nominated by Director

AQ (in the absence of | Member
such officers, an officer of | Secretary
cquivalent status

nominated by Directer)

[z, Remerks o -
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Dhted: June 277 . 200!

FONa, 30 2001 |

io
the ircetors of all the ICAR Researchi Institutes/Bureaux/PDs/NRCs,
Subject: Schewe and Syllabus for the Limited Departmental Competitive Examination

for the posts of SecLiowOfﬁcctwﬁﬁant Administrative Officer.

The rules for the Limited Departmental Competitive Examination to be held by the Agricultural
Ncientisis Recruitment Board / concerncd Institute for drawing up a select panel for filling up the
posts of Section' Officers / Assistant Administrative Officer in the pay scale of Rs.6500-200-10500
failing under “Liinited Departmenta! Compctitive Examination Quoia” arc notificd herewith.

f. The muaber of persons 1o be sclected for inclusion in the Select Pancl/List will be specificd
i the Notice issued by the Agricultural Scicntists Recruitment Board / concerned Institute,

Reservations shall be made for candidates belonging to the Scheduled Castes and the' Scheduled

Tribes in respect of posts as per practice in the Government of India / ICAR.

2 e cvaeninstion will be conducied by the Agricultwal Scicntists Recruitment Boacd /
coneerie G insdidde in thy manaer pescrilied in Appendix to these ruics.

3. Tiw dates on which and the place at which the examination will be held shal! be fixed by the
Agrienltural Scientists Recruitment Board / concerned Institute.

4. The examiaation will be eonfisned to:-
(i For the __post of SO ai ICAR Hars. : Assistants and Personal Assistants at the ICAR
Headuyvarters having not Lios tan five years regular service in the Grades as on the closing
- duie notified for receipt of applizations for the examination.
or the nusi of AAQ at ICAR Rescarch Ingtitutes; Supdt.(Adum.) / Sr. Steno. having thrce

5 WA o vears regular scrvice or 5 years combined regular service in tie grade of Assistanl &
i\ p "/,.\’,\ Supdt(Admn.) £ PLAL & S Sicno. or 5 years regular service in lhe grade of Assistant/P.A.
77/;,\ -t the seaic of Rs.5500-9860 o5 on (he closing date notified for receipt of application for
4 exiesinztion, af the respective Institute.
S b dasion of the Agricuiiorat Scicntists Recruitment Board / Director of the: conceined

\ I = . . sy age . N - . - .
Nusttinte as Lo the elipibility or otherwise of a candidale for admission to the examination shall be
y 2 y o }

] Cavni
(VAR Y l()wu.
AN}

il

i il be admitted io the examination unless he holds a certificate of admission
wal Scientists Recruitment Board / concerned Insiitute,

oA e de v ds declared By e Agricultural Scientists Recruitment Board / concerncd

ety o .-
A

SR PRI Y . AN .
lalil e EERLES ”_,.'.‘C' R \#})
- et 1 A
e - . e LU 2
ks ot -~

INDIAN {QUNCIL OF AGRICULTURAL RESEARCIE i
KRSl BHAWAN : NEW DELEH ~ ANNEXU]E.._. 2 o
' v
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Pavi )

- para 2 below. : :
Tivalestinn of reaord of service of such of the candidates ‘as may be decided by the .

(A -
S JRPCSVE——

CLAgriculio PN

| The examinaion shall be conducted according to

Written examination carrying a maximum of 500 puarks in the subj

7

\

Appendix

the following Plan:-

jects as shovm in

e

niists Recruitment Board / concerned Thstitute at thcl disciciion .

carrying # waniimum of 150 marks.

as fohows:-

The subjects in which e candidates will be required to tke the

written examinatisu, will be

sulyet

1o

Moting, Pralling und Procis Writing.

-~

Office procedurc and practice generally anid also
reference to the JCAR.

specifically with
Gzt knowledge of the Constilution of India and Mechinery of
Gevernmenf, Practice and Procedure in Parliament.
General Financial and Service Rudes.
Generat Stidies.

(Objective Type)

ilach paper will

duration.

[N PO

English and Hindi,

Nofe i.

Nole 2.

assumed that they would 2
as final and no request for alter

L kY P s s < 2

4. Candidates are allowed the option to answer papers (2),
{Levanagri). Papers (1) and (4) must be answered in English.

The option will be the same for all the three papers mentioned above and not for
different papers or different questions in the samé paper. ;

" Candidates desirous of exercising the option to answer the
{Devanagri) should indicate theic intention o do so in ke application fo

carry a maximum of 100 marks and will be of 2 hours and 30 minutes

The paper on General Studics will consist of objective type questions only.

5. Syllabus for the exumination will be ds shown in the Schedule. . : -

(3) and (5) eitlier in English or Hindi
Question papets will be sct both in

aforcsaid papers in Hindi
mm otherwisc it would be
e treated

Sl

nswer all papers in English. The optiori once exercised shall
ation in the said column shall be entertained.

contd.2/- i

e g 8 T T et 30

et = SN A




g R L

P

 have any claim for inclusion int
as a matter of right. '

9. ‘Ihe form and manrcr of ‘communication of the

“in their discretion and the Agricu

-3

Nate: Candidates should. clearly understand that this is a competitive and not a qualifying
cxamination.  The number of persons to be included in the Select List-on th“ results of the
cxamination is entirely within the competence of 1.C.A.R: to decide. No candi_dateE will, thercfore,
he Sclect List on the basis of his performance in (his examiuation,

-result of the cxamination (o widividual

y the Agricultural Scientists Recruitment Board / concerned Institute
ltural Scientists Recruitment Board / concerned l‘nslitulc will not

enter into correspondence with themr regarding the result.

candidates shall be dectded b

0. Success in the cxamination confers no right to sclection unless [ndian Council of Agricultural

Research are satisticd afler such-enquiry as may be considered necessary, dhat (he candidate, having
fection.

yegard to bis conduct in service, is cligible and suitable in all respects for se
Provided that the decision -as to cligibility for sclection in the case of any candidatc
recommended for selection by the Agricultural Scientists Recruitmett Board / CUI‘ICCI‘X]C(‘ Jnstitule
shail be taken o consultation with the Agricultural Seientists Reeruitment Board / concerned

Inetituee,

tate who after applying for admission to the examination or after appearing at it,
sppnintment oF otherwise yuits the service or severs his connection ith it ot whase
corvices are fepmimied by his Department o who is appointed to an ¢cx-cadre post (.:n' another service
islerred and does not have lien in the Assistants’ Grade/Supdt{(Admn.) or the Personal
cultural Researchy ICAR Institutes, wiil

=

i i
Assistants’ Grade/Sr. Steno of the Indian Council of Agri
tol be eligable Tar appointinert on the result of this cxamination.

_Yhis, howsver, d0SS act apply to o porecy wheo luas been appointed ot deputation Lo an ex-cadic

post witl the approval of the competent authority. ’

Yours faithfuliy.

{incl: As above 3
' ( ‘N.S. Randhawa )
Trepuly Sicc.rct:!ry (Adnu.}

e
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SCHEDULE

’./“

Syllabus_of (he lj'tmm( m

Wiiere !mow)cdnc of the rules, orders, instructions clc. is required, candidates wisl be
cs;wc!mi to be conversant with amendments issued upto the date of nou{‘cnlum of this

exdntination,

\ . i

£, Noting, Drafting and Precis writing

b addition to queslions requiring candidates to pclpmc notes and drafts on specific problems,
passages way 2lso be set for summary or precis.

2. Qifice E'mccdurc and l’x'acticb

this is mtr‘ndcd to be an intensive and detailed test in methods and procedure of work in the
JAR specifically and also in the Government of lndia Secretariat and affached offices generally.
Smm guidanes on the subjcct can bz -obtained from:- : :

(Y Manuad of Office Procedure current at the time of Noulxc alion.

(i1} Notws on Office Procedure issued by the Institute of Secretariat Training and Management.
(i) Manual of Administrative Invlruumna compiled by Shri P.V. llan’a rrasankaran,

A 2’;'_5:;3&':5’ Kar i

‘raetice and Procedure in Parlinment.

Nate: Knowledge of the following will be cxpected:
S The main Principles of thc Constitution of tndia. /.
(i1} Ruies of procedure and comh ici of business in the Lok Sabha and the RaJ\'a Sabha and

(i} The ardanisation of (he machinery of Government of India - uc,q,mlmn 'md allocalmn of

4

sutedts between Ministeries and Departments and Attached and Subordinate Offices and their

reinting oler-se

4. Generai Financisl and Service Rules

Fhe foliowing books are rc'conmmn_dcd:-.
(1) Fadm reatinl and bupp!uncmu) Rules!
.(ii) The Cenial Civil Scrvxcc_s Pension Rules, 1972,
(i) The Contool Civil Scr‘;icés (Conduct) Rules, 1964.-
"'('i\;') the Cenaal Civil Sé;m(Classiﬁcation, Con(rol aiud Appceal) Rules, 1965.
v Cumpilation of the Geiieral Financinl Ruics.

......... confd.2/-

&ﬁa@t&'&

Advocaté-

swiedee of the Constitution of KEndia and Mnc iinery of Goverpment: -

e e
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Naote 3 Candidates exercising the option lo answer the paper in Hindi (UL\‘dlld[,H) may, il they i
s0 dcwn. give English version within brackets of the description of the technical lcxms il any, i BN
addlition te the Hindi version. . 4
| 3!
-
-5 andidaies must write the papers in their own hand. In no circumstances lhcy will be allowed g
the b ’p of a scribe to wrile the answers for lhcm. . 4
6. ‘The Agricultural Scientists Recruitiment Board / ICAR have the discretion to fx qualifying !
o marks in any or all the subjects of the examination. : ﬁ

7. Marks wiil not be allotted for mere superficial knowledge. !
& 1w candidate’s handwriting is inot easily legible, a deduction will be made on this account from !
the tetai marks otherwise accruing to him, f
’ )
9. Ciedit will be given for orderly, effective and exact expression combined with duc econony I
oi words in all subjects of examination, o {
W ¢
fit
| i
‘ i
| I
i Vi
ST .
ih
/ | i
o
b
1
i
|
%
i
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H
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(i) Dolepation of Poweis i LCAR

(vii) Rules and Bye-laws of tne 1.C.AR.

(viny A.R.S. Booklet brought out by LCAR

an Council of Agricultural Rescarch.

U\) VandDoo-Gl L SUNINR ALIVIMAS A
(xi CCS (Leave) Rules, 1972.

5. General Studics

The paper will cover subjects of interest and importance at the present dey. Questions will be
set to test knowledge of broad and salient fedturcs of the Five Year Plans and Comununity
evelopment Schemes, 25 also intelligent awarencss of current affairs both national and international

wiich an educated person may be expected to have. Can
questions and not detaile

mtelligent understanding of the d knowledge of any text books, report elc.
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Institutes. : .
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(c) ™iling either. (2) or (t) above, by
deputation fron,aonset Stction
Of‘fu:crs at the ICAR }u\dcmartcr.,.
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 ANNEXURE— 5

WITH AND RECRUTIMENT THR

P

Ren

i) the nitisl snnoiniment 1o whe-Belld, I L - nGnzAn and :
Nicobar isiands Police Service of a0t T

_oviously a peime Deputy Supenne
permanent Prosscuiing Dy, Superir te;
Punjas Police 2nd who has teen finally a
sub-section (2) of Section 82 of the Punjub

1966 (31 of 1966). '
[UPSC (Exempti
M.H.A. Notiiz,

-

5 Jiom Consuhiztion) Supnlems

SN

No. 18/7,67 Sits. {8), dasad the 151h March,

54.7. it is not necessary to consuit the Commissicn in g
Appeintmert of honorary workers in Civil Posts provid=-ithat
made in aoy but the most excepiional cases and that ir
fined to obiwzining the sarvices of highiy qualified persons
posts and not in any ‘cadre”’ post or ciher existing post,

i M.H.A_, O.M.No. 18/13/54-Ests (B), daied 26th Feoruary, 1835}

3.5, Daect Recruitment by Competitive Examination

would 22 cop-
w2ty advisery

T

LD

- . . X .. ’ i

5.5.1. The examination rules laying down inter afig ihe condiions of k-
cligibility znd the scheme of examinations for diregt recruitinemt are i
required to be notified by Government; and the drafting of the njes of

an examination is.primariiy the concern of the Governrzat, It is &sential
that the draft rules/comments on the draft rules for the examinuiicy are
referred to the Commission for their advice in time. Proposals, if &y, for
maKing changes in the conditions of eiigibility, etc. ip respect of any
particular examination should also be referred to the Commisson for
their consideration weil in time. Before doing so, such proposals shouiy
invariably be disciissed with the Commission’s Secretariat, with a view to
ascertaining whether it would be feasible 10 consider those proposals for
the examination concerned, without delaying the scheguled dzie for the
notification of the rules.

The above procedural matters should be strictly obs

‘ : ered g failure |
to do so is liable to upse: the schedule of the examina

1o, with repercus- T .
sions on the schedule of other examinations. ' ;f
{M.H.A, O.M. No. 23,11/67-Ests. (B). dated the 14th July, 1367 read with O.Af, i .
No. 23,38/68-Eczs (B), dated the 13th March, 1969 and Q.M. No. ,21;58-R#5. dated ¢
thg 151 Juse, 1959, ) .

3.5.2. (@)‘Estimate of Vacancies.—The ' Minisities/Departments  —

- I8 o
sheuld' assess ‘carefully, on an annual basis, the numser of vicancies 1
required to be dlled duting a particular recruitrnent year, with dus regard .. . HE
. i
- . . R
\ i
R
. LT
!
i
i
Anested
: !
Advocates X %
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N
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, 4. It.is also impressed upon the Ministries/Departments that they
should ensure that ad hoc appointments are not continued for an indefinite
period and that early steps are taken, so that the persons appointed on
ad hoc basis are replaced by persons approved for regular appointmsnt
in accordance with the provisions of the rzlevant recruitment rules, after
following the preseribed procedure for making such regular appointments
as early as possible. It is also requested that Ministries/Departinents
. should take urgent steps to review ail ad /oc appointments continuing as
such on the date of issue of these instructions and bring the position to
the notice of higher authorities in the Ministries/Departments indicating
the date from which such ad hoc appointments are continuing and the
reasons why regular appointments could nrot be made as also the steps

v being taken to make regular appointments to the posts.
wvoene - - | Cabinet Sectr, (Deptt,. of Parsonral and Adm. Reforms) Memo. No. ZI0t1/

3i75-Estt. (D) ¢ated the 29th October, 1975. ]
_ Ad hoc promotions not te be continued for long periods.—As the Minis-

. - tnes/Deparirients are aware, no ad hoc appointments should be made
except in shert-term vacancies. Resorting to od hoc promotions/appoint-
menis on a long term basis, deprives the rightful persons of their promo-
tans for long periods and also tends to create a vested interest for the
ad hoc promatees to continue, It is; therefore, suggested that if there are
any difficultics in preparing a regular panel, they should be sorted out in
Inter-departieatal meetings at appropriate levels in which, if need be,
the Union Public Service Commissicn should also be associated. Wiz
cases are pending in courts, the administrative Ministries may hav: io
move the courts to expedite the disposal. In other words, all possitia
sieps should be taken to'ensure that as far as possible no appoiniws .
are made at all except in short term vacancies.

[D.2. & 3.R., O.M, No. 15034/2{76-Estt. (D), dated the 15th July, 1976. }

». K3

wiion (2 811 up posts to be taken well before vacancies oceur.—Frime
Minister kas noviced that'in a number of cases appointments are macy
ad fioc either because Recruitiient Rules have not been finalised or there
has been delay in the filling"up of the posts in a regular manner. Puims
Minjsier has, thurefore, desired that Ministriesf Départments shouid ik
* action to &l up the posts in'gocd time before vacancies actually oceur in
order te avoid 24 hoc appointmenss. In case where there is unjus
delay, responsibility. for the delay should te assigned and those tespons
. ble should be suiiably dealt’with.". . o a

AU% e e

. iD.P.&AR, O.M:No;2

ctober, 1977.

- Consultation with,;UIfSC.LSo:rxa Ministries{ Departments appoas o
_be under ihe 2rroneous impression that they can make any ad hioc 2
~medt initially for:one\year; withous coasultiag the Commission
1 fitrecritmant is (6 be'made in Conswitatien with the Cominission), and it
S reference ‘nead he made “to"the Coraumission only on the expiry of this

» . -

Advocate.
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DPC.—With refere
DPCs has to be

v

10 the Dpr as per comp
Corsr officer, it woulq be i
the SC's or ST o) o

The matter has bec

that in such cases
Ic\(el if available withia the

P. & AR, O.M. No,

I _(hg _irgprgs_snpn that a ‘pane}, pre
Posts, could he kept operative f

higher grade is 2lso delayed,

23

o

confirmation during the Year

" have

AawaIE-

Pecision (r

b

een issued from time

regular intervals
convening annga| mesting

iIssued by the
are no vacanciss to be filled

.. .-PROMOTIONS

5icn (1) rocedure when g S LT o
erence t9 parg, (6) above, as

) Indicated in the Recrt
. Whethér for Group A apg
. for ,assot‘:i;\.tioniof ane

;€ I order to co-opt a membe
'.'- . s &>

éonsjdercd carefully

arother officer belonging to 5C or ST of appropriate’
| . | 'Ministry/Dcpamnent concerned or of
Mm:stry/Depaﬂment, if no such SC/sT

M;j nistry/}?epartment,

A 2201 21478-Estt. (D), dated the 1615
. Frequency af which leC. should mect

ion to the higher grade, but also 2ffac

it is necessary that th

of the Dpc shouid

in question,

»—Avvidance of delays in convenin

to time impressing

] litment Rules, 4 doubt was Taised:,
Group B services/posts, if th

officer is available within the
may be co-opteq by the

1c0 Commitice meeting, If. in

such Non-co-option should bz
ovisions of Para. IT (6) stand

L year. It has beep observed that Minis-

acers of the lower grade were

due to non-finalisation of th
which forms the field of comnsideration,
are also not convened anntaily under
pared by a DPC for filling “seiection
Or a period of one

as indicated aboy

appointing authority that there
by promotion Or no officers ar

- 235~

CLr iS not available on th
the composition of the,
€re is 1 Provision:
the officer included’
nt Rules is. a3

r telonging to

and it has been decided
another. -

appointing authority to
i any .
crin a DPC whether by

s modified accord- -
¢ B

January, 1980,

s

e DPCs annuaily for -

Were also availabie for
€ seniority

he concernzd officers

iects them
Promotion to the pext
s DPC meeting shoulg
¢. The requirement of
be dispensed with only

g D?Cs.—lnszru'czions L
upon the Ministries/ .

Sintervals for making promotin

o

.

FROMOTIONS 453

Departinents the nues i0 conv Turl

vetings of DPCs at regular anmig .
gnirmations. S

These were followed up by a demi-official  Jetter from Secretary

. . . i i A
4 1 sTetarrs = <f artments ,
: {Personnely addressed to Szcretaries. of all MinistriesfDepartm on

13-10-1950 impressing upon them the need to take prompt action for

. conversion of temporary posts into permanent vacancies and to undertais

a review of the position $o as to complete the pending work of conversion

. L - - £ o
* of temporary Post into permanént onds as well as coniirmation of officers
“ within'a couple of nionths, '

A

In spite of these instruction: 1t s scen tha;ID'PCéncLe:m:;s ai{fglgo}
NE convened &t ¢ ~ud z:‘:!crvals, as it s».‘.s;p: 3}, a_ic 2 ){.,
stil continue 10 oc oadnawi adverse criticism rom varicus
GUAriSrs such ag NiCe o Suoor_ch‘nat»:. Lagls.lfztlc:n, [imor;
[f“.‘.b!ic Service Commission cic. 1n fact, therUP‘SC in the)aia.gtPrC;,Sp‘o‘r
have drawn attention to innumsrable cases of delays in holding for
confirmation of officers,

Ministries/Dépanmeuts are alreddy aware that convening of meet- -

ings of DPCs at regular annual inte ials' shou_Idt.bc distp};::rsigi gﬁ:tggz
t ti i | ointing aul :
after a certificate has been issued by the app g ity tk ¢
ics to be otion and orno officers are due
are no vacancics to be filled up by promg is hoped thar imere due
f i ing the year in question. It is | ored tha i
for confirmation during the ye ] i o nis-
ies/ - re ~ing the above procedure. 1t js also
tries/ Departments are follommg_, Dove | o0 3 oxpedn Onee
i i *C mestings & 02 conveon :d expeditiously
agam emphasised tha: DPC mesiings shoul ( 03d eds y at
o ir ; confirmations as the case may be
regular intervals so that promotions;con ey, b
- oy i 3¢t hould keep all relevant daty
are not deicyed. For this pupose they s | kesp
fll\-;ilai:»}e and up-to-date so that the DPC meetings are not delayed fo;
want of complete informaticn.

Further it is hoped that the re'v*ew cgntgeégpl‘ate?dig thc ?:;rgéar;y

al's i-official letter dated; 13-10-1 would have been com-

et oy, Jernioffci it i in' emphasised on all the Ministries/
g t 1s again emphasised o ) >

Departmon sy oy case, | ing the DPC mestings without delay
ats the need for convening the gs wi

gegggn;omotions;’conﬁrmations are not delayed/postponed purely due

inistrative delay. |
© a[dgli’r 1;::1; O..‘-{.:’No. 22(11/3/82-Estt. (D), dated the 23rd June, 1982. ]

IY. Determination of regular vacaneiag

acancies i e f which a

tis essential thatr the mumber cf vacancies in respect ﬁo‘ 3
1)311@?5:105';:@ prepared by a DPC shsuld be estl’mat_edt a:cél;ﬁ«:&a;te}gma;
ssible. For this purpose the vacanc:es to be taken into h Should
50)_': clear vacancies arising in a postjgrade/service due to death, tx:eu .
r‘:e:xltf résignation, reaular long term promotion of incumbents of on

post/grade to higher post/grade and \?a’cancies arising from creation of .
E= ] Ugae

additionzl posts on 2 long term basis 2nd those arising ov:xtﬂof f;%u}g;ut)g}é
As regar‘c.is vacancies arising out of deputation, it is clarified ¥

{_/‘

T
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PROMOTIONS

nuinose of drawing up a select list for promotion, vacancies arising out
deputation for periods more than.a year should be taken into accoun

the cbsence of clearly defined limits on

. Superscssions. Again,” despite Tepeated instructions of the Governme,
- hold DPCs annually there have been quite a few cases of delays rzsu’ ag
.in vacancies being bunched.* This would enlarge the field of choice and ¢

the positions which would not have tesulted had the DPCs mel at the
"appropriate time. In view of these considerations it has been decided in
consultation with the UPSC as under in supersession of this Depart-
ment’s O.M. No. 1/4/55-RPS, dated 16-3-1957 and all other memoranda
having any bearing on the matter berein dealt with:—

RS

(a) The Departmental Promotion Committee shall for
of determining the number of officers who should be considere
le officers in the feeder grade(s) restrict the feld of

choice as under, with reference to the number of clear regular vacancies
‘proposed'to be filled in the year :

No. of vacancies

Q
<
-
o
=
-
&
o
&
2
@Q
g

No. of officers to be considered

-

) 4)] . ¥3)]

l“ 1 . . 5

; 2 ) 8

t 3 ‘ 10
: 4 or more three times the number of
; ..

vacancies,

(b) Where, however, the number of eligible officers in'the feeder

grade(s) is less. than the number in column (2) above all the officers so
eligible should be considered.

(¢) Where adequate number of SC/ST candidates are not available
within the normal field of choics as above, the field of cheice may be
extended to 5 times the numbsr of vacancies and the SC/ST candidates
{(and not any other) coming within the extended field of choice, should
also be ceusidered against the vacancies reserved for them.

Nieﬁgﬂ R

.

A

e wm

F i g et 2 e mrn

i the extent of the field of cheice..”” &%
u has led to lack of uniformity in the practices being followed by the DPC. R
R Simiiarly, it is felt that a large field of choice might result in exce: . Vel

e
‘{0"\.

¥
upset the relative seniority positions in the higher posts with reference to ™%

e e 4 L

ne,’ -
dus note, however;, being kept also of the number of the deputationists
5 likelv 10 return to the cadre and who have to be provided for. Purely:
o shori term vacancies, arising as a result of officers proceeding or: leave, on’
™ depwtation for a shorter period; training etc., should not be taken into , y@ign
i s&cconnt for the purpose of preparation of a panel. P
' \,/ Decision (1).—Field of chojce for consideration by DP.C-—~MH. A,
& Q.M. No. 1/4-55 RPS, dated 16-5-1957 lays down certain princinles for
',‘ promotion. In the operation of these principles it has been observed that

.[

e
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PROMGTIONS 4358

Officers beionging to SCfST selccu}d for promotion agzinst vacancies

:'1 + reserved for them from out of the extended field of choice under sub-para.
t»ﬂ'? {c) above, however, be placad en bioc below 21t the other officers selected

fram within the normai fieid o choics.

asse

IDP.& AR, OO No, 2201113, 76-Fstys (D). ¢ated the 24ih Decembar, 1980. )

NOTE.~-In promoiions by selection in Graup ‘C’ and ‘0", the caclier
mstructions contained in O. 1. No. FAYGT-Esu (C), doved the 1ith July,
1968 would continuz to apply in the case of SC/ST employecs as these are
not superseded by the above decision., However, the procedure for identi-
fyinz yearwise vacancies and preparation of yearwise pansts as contained

in the above decision will be applied for preparation of separate panels
for SCs{STs. .

2. As regards promotions by selecfion from Group ‘C’ to Grovp ‘B’
“and from Group ‘B’ to the lowest Turg of Group- ‘A’, the principles
“enunciated in the above decision will épply to SC/ST employees subject
to the modification that meritorious SC/ST employees ¢ven in the extended
field of choice should not be made to lese the advantage earncd by virtue
of their superior merit in COmparison to othersin the normal zone, It has.
therefore, been decided that such of the ineritofous SCIiST candidates who
are in the extended field and get selectzd should retain their position in
the panel in accordance with their gradation by the DPC. To this extent
para. (3) of the above decision may be deemed to have been amended.

198 [MHA. D.P.& AR, O.M. Ne. 3601 /13{83-Estr. {SCi"), dated the 2nd May,
3.1 :

Decision (2).—When DPC has not. met for 4 number of Years.—(a)
Instructions already exist that DPCs should meet at regular annual
intervals for the preparation of select lists and where no such meeting is
keld in any year, the appointing autl-ority should record a certificate
that there wers no vacancies to be filled during the vear. Administrative
Ministries should obtain periodical informationjcertificates on the regular
hoiding of DPCs. .

(6) Where, however, for reasons bzyond control DPC could not te
keld in any year(s) even though the vacancies arise during that year (or
years), the first DPC that meets thereafter should follow the following
procedure :— !

(i) determine the actual number of regular vacancies that arose
in each of the previous vear/years immediately preceding acd
the actua! number of regular vacancies proposed to be filled
in the current year separately. )

(&) consider in respect of e2ch of the years those officers only
who weuld be within the fiec d of choics with reference to the
vacancies each vear starting vith the earliest year onwards,

("
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 ANNEXURE= 7 1

o prFe RC(R)ISMM Dt August 3, 2000, 4
O RDE R !

T ;

/.//

. In pursuance of Counil’s letter F.No. 15-16/98 Estt.1 dt. 20.5.99 and on the recomiendation of {
the Departmental Promotion Committes of the Institute ield on 10.12.99 , the following administrative staff
of tho Institito are promoted to their next higher grades as shown against cach with effect from the date of :
holding the DPC , i.e. 10.12.99 :- :

rg‘_: ,me:né_ofthc ‘.'_N:unc o(wl Present l Promoted to~ | Scalo of Place of posting |
Me| incumbent Centre | grade/ - | The . i pay in tie promoted=y
L | post grade | prade
1 | Sh. D.C.Bhuyan | KVK,Tura | Supdt; AssttAdmn,  16500-200- | Jharnapahi,
‘ ) Officer - 110560 (Nagaland Ceutre)
2 | Smt. D.S.Dkhar | Hqs.(Umi | Supdt. Asstt. Admn, | 6500-200- | 1qs.(Umiam)
. amn). Ollicer 10500 o
3 | Smt. June Hgs.(Umi | Supdt. Asstt. Admn, | 6500-200-" | Hgs.(Umiam)
Dkhar am) | officer 10500 o .
4 'Sh.HS. Hgs.(Umi | Supdt. Asstt.Admn, | 6500-200- | Lembucherra '
Chakraborty 1 am) Officer | 10500 (Tripura Centrc)
5 | Sh.S.Das Tripura Supdt. Asstt. Admm,. | 6500-200- | Basar
Biswas , Officer 10500 | (A.P.Centre)
0, | Sh. Devis Sikkim Supdt, Asstt.Admn. | 6500-200- | Tadong
...... Joseph o Officer 10500 . (Sikkim Centre)
1} SmLGAL Manipur | Sufdt. Assit.Admn, [ 6500-200- | Lamphelpat
Devi Oflicer 10500 (Manipur Centre)
The incumbents are to move to their new place of posting at tho earliest. . g
S(l/" ' ;
( N. D. Verma ) - . : l
Dircctor. ' ‘
Memo No. RC(R)15/ 94 Dt.. August 3, 2000,
Copy to:- ' o ;
1. Allthe Joint Directors of Centres/KVK In-charge, Tura o ‘
2. All Heads of Divisions /Sr.Farm Manager of Hqs./ All A.A.Os of Hgs. .
3. Finaice & Accounts Officer, ICAR Rés.Complex,Umiain. : : §
4, Asstt. Admn Officer(Estt.) , , ICAR Res.Complex,Umiam. - - ) :
5. Under Sccretary(Admn.),ICAR, Krishi Bhavan ,New Delhi in copliance of _ : d
Council’s instruction vide letter F.No.15:16/98.Esit.1 dt. 20.5.99. - ' :
6. - Personal file/Service Book
7. All the persons concerned by name W}\/
Do
T ’.Si;lﬁl ) ,
Asstt. Admn. Officet(Admn,)
t
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